IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI
H QN
* WOA/TA/TA/CCPNo 2802/92 g
P.K. Vinavak Shri R Venkat Ramani
APPLICANT (S) COUNSEL
Union of India VERSUS
RESPONDENT (S) COUNSEL
Office Report Orders
29.10.92 O0.A. 2802/92.
Petitioner through Shri R. Venkat Ramani,
Counsel.

Learned counsel for the petitioner
rightly and fairly submitted that he would
in the circumstances like to withdraw the
petition. Hence, the petition is dismissed
as withdrawn.
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